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ulso reported that the execution of this
project by Karnataka would seriously
prejudice the discussions and create
complications with regarq to final
settlement of the issues relating to
Cauvery waters.

In view of these, the Prime Minister
requested the Chief Minister of Kar-
nataka to ensure that the status quo
was not disturbedq pending a final
decision for which discussions are pro-
posed to be held shortly,
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Constructional Project jn Paiwala,
Jama Masjid by DDA

4441 CHAUDHURY BRAHM PER-
KASH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the amount sp far spent by the
DDA on a large-scale construction
project in Paiwala, in Jama Masjid
area;

(b) whether it i a fact that the
land in Paiwala on which eight multi-
storeyed blocks are being constructed
was acquired by DDA during the
emergency under th, extraordinary
powers vested in it at that time;

(c) to whom this lang belonged
and whether the owner hag staked
any claim over it; and
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(d) the loss likely to be suffered by
the DDA on this account and the re-
action of Government thereto?

1

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the Sabha,
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Alleged cases of Nepotism in National
School of Drama

4443. DR, VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleaseqd to state:”

(a) whether “Forum to fight Nepo-
tism” hag allegeq several cases of
wrong selections, of favouritism and
nepotism ip the faculty posts under
the National School of Drama at
Delhi;

(by whether Government have in-
quired into cases of alleged misadmi-
nistration and mismanagement in the
National School of Drama; and

(c) if so, what action have Govern-
ment takepn to attend to the charges
made?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (c). The matter was refer-
red to the Nationa]l School of Drama,
which is managed by a Society regis-
tered under the Societies Registration
Act, 1860, According to the informa-
lion supplied by the School, the alle-
gations are baseless.

Allotment of Ploty to Chittaranjan
Memorial Society, New Delhi

4444, SHRI DILIP CHAKRA-
VARTY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the premium for plots
given to the allottees in Chittaranjan
Park near Kalkaji (Delhi) includes
among others the cost of acquisition
of Park sites, community centres and
school grounds; and

(b) if so, the reasong for charging
Rs. 1} lacs from Deshbandhu Chit-
taranjan Memorial Society for allot-
ment of a community centre to the
Society whether it violateg the prin-
ciple of ‘no profit, no loss' governing
the allotment of plot in Chittaranjan
Park?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a)





